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THE APPROPRIATION (No. 4) BILL 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE fag warem

¥ TsW W&t (SHRI K. R. GANESH) :
Sir, T move !

“That the Bill to authorise pa(yment
and appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1971-72, as passed by the Lok
Sabha_ be taken into consideration.”

Sir, this Bill wrises out of the Supplemen-
tary Demands for Grants of Rs, 19,901.05
lakhs voted by the Lok Sabha on the 14th
Deecember, 1971, and an expenditure of
Rs. 5.66 lakhs charged on the Consolidated
Fund of India. A detailed Supplementary
Demands »~tatement was Iaid before the
House on the 6th December, 1971, Sir, as

full explanations have already been given

in that statement, T would not take the time
of the House.

Sir, I move. ' L

The question was proposed,

SHRI T. V. ANANDAN (Tamil Nadu) :
Mr. Deputy Chairman, Sir, this Appropria-
tion Bill has been introduced to authorse
payment of certain further sums out of the
Consolidated Fund of India for varions de-
partments of the Government. Sir, T shall
first take up the Defence Department. The
Defence personnel to-day are doing a heroig
service to the nation. The entire country is
behind them. And for them, the retirement
benefits under the existing statutes are not
enough at all. When they are making sacri-
fices at the border in the war, we sit here
in Parliament and discuss things Very peace-
fully. For this we owe much to them and
the Members of Parliament should enact
s‘uch laws which would see that the Defence
people are always granted extra benefits for
the sacrifices which they make to defend
the country and the honour of the nation,
Sir, when we travel in the trains, we come
across many Defence personnel who repre-
sent to us that many drawbacks are there in
their service conditions. Sir, it goes without
saying that it should be the duty of any
Government to come forward and settle
their problems and satisfy them. The Def-
ence personnel also complain that they do
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|‘ not have residential accommodation. We
. are, many of us,—why should T say only
‘ Members of Parliament, but the society

and the country—are enjoying lite, are en-
' joying all the rights, while the personnel of

the Defence dcpartment do not enjoy any-

thing, they do not enjoy cqual rights
. although they sacrifice their precious lives.
Therefore, the Government of India, espe-
cially the Finance Ministry which sanctions
the finances, should tuke into consideration
< all these 1etirtement benefits and provide
| quarters to the Defence personnel wherever

they go.

Then coming to the Finance Ministry, it
is strange that although there are so many
services in the country today which abide
by the rules and regulations framed by the
Finance Ministry, those rules and regulations
do not apply equally to all. When the Fin-
ance Ministry frames rules, those rules
should be made applicable equally to all
the services. Here I come to the railways
where railwaymen are working in the various
corners of the country. When house rent
allowance and city compensatory wilowance
are granted to the Central Government em-
' ployees, the rules are framed by the Finance
Ministry. But in the case of the railtways
the railwaymen are not granted house rent
allowance while I know the personnel of
the Postal and Telegraph Departments which
are also part and parcel of the Central Gov-
ernment do enjoy house rent allowance. The
Defence personnel on the civil side emoy
house rent allowance. But the railway em-
ployees who are also working under similar
conditions and with similar qualifications
do not get these allowances. When represen-
! tations are made, the Railway Minister
i simply answers that his Ministry is governed
by the rules of the Finance Ministry. When
those rules are made by the Finance Minis-
try on behalf of the entire Government of
India, do not the Central Government em-
ployees expect that those rtules should
equally and equitably apply to all' types of
personnel ? This T think the Finance Minis-
try should take note of. And 1 think I have
also written a letter to the Finance Minister
in this respect.

Coming now to the Labour and Employ-
ment Ministry, although it is the most im-
portant Ministry in the Government of
India, it does not have such value and
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pression in the Cabinet, Whatever the
Labour Ministry may decide, the Cubinet
does not agree with it. [ say the working
class is the backbone of the civilisation and
progress of any country, Therefore. T think
the Labour and Employment porttolio
should be taken up by the Prime Minister
herself because the Prime Minister has
decided to solve the unemployment prob-
lem. As things stand, the Government of
India or the Cabinet does not agree to any
proposition brought by the Labour and Em-
ployment Ministry. Therefore, the Labour
and Employment Ministry becomes =
secondary Ministry. Unless and until it i
given a prominent place in this country, T
think there is no good its functioning. This
Ministiry has no credit in the Cabinet. I
know it pretty well because I am & mem-
ber of the Consultative Committee. Many
a good qdvice and suggestion has been
placed before the Labour and Employment
Ministry, but the Cabinet does not agree.
The poor Mr. Khadilkar comes and says,

“What can I do ? The Cabinet doss not
agree.”
SHRI N. R. MUNISWAMY (Tamil

Nadu) : He should get Cabinet rank.

SHRI T. V. ANANDAN : Yes, Cabinet
rank at least must be given to him.

*

Why I say all this is I am wedded to
democracy, This is the greatest democtracy
in the world. International eyes are divert-
ed to this democracy. Many forces in the
world want this democracy to be abolished,
they want that this should not succeed. And
if the working classes are not cared for or
if interest is not taken on their behalf, what
happens ? 1f the working classes make up
their mind, there will be a revolution. What
is happening in the world today ? Fifteen
crores of people started an ideology fifty
years ago and that ideology has now
covered about 130 crores of p=ople in the
world, Is it impossible for that ideology to
overtake the working classes in this coun-
try 7 Therefore, T am cautioning the Gov-
ernment T am warning the Government,
that they should attach more importance to
the working classes if they desire that demo-
cracy should succeed and prove a success
in this country. e
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Then let us come to the Steel Ministry.
Everywhere there is criticism of the Steel
Ministry, About Rs. 1300 crores of the pub-
lic exchequer are invested in the Steel
Ministry, But it has not come up to the
expectations. The rated capacity has not so
far been achieved. Wherever there is criti-
cism, if anybody criticises the public sector,
immediately the Government of India comes
and says, “Oh, the Opposition is not for
socialism.” But js this the way of socialism,
investing Rs. 1300 crores of the public
funds and not getting an equal dividend out
of that investment ? Therefore, 1 say this
Steel Ministry ~hould now back up...

AN HON. MEMBER : Pack up?

SHRF T. V. ANANDAN : In a demo-
cracy there is no packing up of any Minis-

iry.

Once upon a time there was a decision
—it is a well known fact {o every political
Party—to post IAS officers in oli public sec-
tor undertaking.. These TAS officers who
knew not about the technicalities of the
industry were put in the hierarchy. Even
small problems could not be solved for
years together because these TAS officers
were technically not qualified to hold those
posts. Now after Shri Kumaramangalam
has taken over charge, 1 think there have
been drastic chunges for the good of the
country. If the Stzel and Mines Ministry
do their best, T think the country can
greatly beanefit and expect more from them.
This industry should reach their rated capa-
city. But there is politics in the steel indus-
try also. But T think everything is beinz
done now so that the Steel and Mines indus-
try will come up to the expectation.

Now I come (o shipping and transport.
In this connection I want to say thal in
Tamil Nadu, some ten years ago, there was
a scheme called Sethusamudram project for
connecting Arabian Sea with the Bay of
Bengal in order to solve the problem of
shipping in that area. Instead of covering
about 400 miles. they wanted to connect the
two seas within 37 miles, I think that pro-
ject has been shelved now. First it was aid
that it will be included in the Third Five
Year Plan, Sometime later it was said that
it will be in the Fourth Plun. Now the
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Fourth Plan is coming to an end and noth-
ing in this direction has been done. Initially
they have.spent about Rs. 10 to 12 lakhs
or this, Is it not waste of public. funds?
After spending so much smount on.survey
work, finally it has not been jociuded in the
Plan. Ins Tamil Nadu there is a district
called Ramnad. It is a very, very backward
district. If this project is sanctioned, it will
not only .enhance the revenue of the coun-
try. but:it- will also provide jobs to . the
jobless population of Ramnad district. ;I
think the Finance Ministry is always com-
ing in the way of the progress of our coun-
try by mot granting money wherever it is
necessary, Unemployment in this couatry
_myst be salved, How to. solve it ? Tt can be
solved by the Fmance Mlmstry by granting
funds, They ‘cannot say that they do ~ not
have funds. If that problem is not solved,
our democracy will go to rut, We must see
that our democracy succeeds. If it has to
succeed, our working class must be in a
position to lead a contented life in the coun-
try and' the unemployment problem must'
*be qowe@lllll )mrl.m 51t inoHr ,,_,“J
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T

SHRI KALYAN ROY (West Bengal) :
Our Jawans are waging a battle on the
front, our Forces, along with the Mukti
Bahini, have all but liberated Dacca but
the question is, what comes next. The
winning of a war or losing depends on the
economic front at home. The  Soviets
were able to defeat the Nazis but the
French and the Western Lowers collapsed
because the Soviet saw to it that the fac-

- tories and the fields gave their total pro-
duction. Here I find the Government has
not taken any steps to mobilise the sup-
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port of the working classes except perhaps
putting one or two of them in jail under
the DIR, in Tamilnadu and in the Punjab.
Quite a few of the Communists have been
arrested in Punjab under the DIR. I am
trying to draw the attention of Mr. Ganesh
to the miserable failures in relation to
mopping up financial resources. The
greatest drainage is the drainage of foreign
exchange. We wrote to the PM and others.
There is not onlv a very organised racket
in foreign exchanze but there is a tremen-
dous amount of illegal dealings in Indian
rupee at Singapo:e, London, Hong Kong,
New York, Dubai and Beirut. A conser-
vative estimate is we are losing Rs. 300
crores foreign exchange every year im this
manner. The Foreign Exchange Regula-
tions Act came into force in 1947 but the
implementation is extremely tardy. You
remember the famous case of Bird and
Company which was §ned about one crore
for under-invoicire of export. The matter
came upto the Supreme Court who can-
celled the find but pointed out that steps
should be taken against the company
under the Foreign Exchange Regulations
Act for falsifyiny documents but unfortu-
nately, till to-day no case has been institu-
ted against the company who illegally
accumulated dollars amounting to  Rs.
1.50 crores. Also the documents which
were seized from the company showed
clearly that under-invoicing of import was
also being done by Messrs, Ludlow Jute
Mills Company incorporated in the U.S. and
also by the New Central Jute Mills of Sahu
Jain but no searches were made in the pre-
mises. You know the particularly at this
time when the Bangla Desh jute mills are
in ruins, our jute mills are having a very
enviablz position in the foreign market.
There is no serious competition in jute
goods.

Sir, one is tempted to ask the Ministen
what steps the Enforcement Director has
taken to ensure that the higher prices
realised by the Indian jute mills are fully
accounted for. Sir, what these jute mill
owners are doing is to cheat the Govern-
ment of India and that cheating amounts
to nearly Rs. 100 crores per month. The
only step which the Government of TIndia
took in relationr to this racket of foreign
exchange was in relation to the Hindustan
Motor Co. which was discussed in this
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'{‘Sh” Kalyan ROY']J =nidioa udi o nony thigiaBe way, Mr. Ganesh, how ut

H e At Iength and the Prime’ Minister
alsé ’antervened That parucular company
wﬁho dﬁ d(}cutqénts purchased the

1on ?ﬁ;; jast” ox‘.e da‘y"betore deva-
luaf’ on dng nothlnn “as doné "byj e

Ministry -

who did -it was -made  the Cysiodian-

Genesal of the United Commercial Bapk,

Mx:_R. B, Shah, directly under Mr. Ganesh,
He.was not touched at all, Not only that;
in the raid on the Hindustan Motor Com-
pany some documents of illegal foreign

collaboration were found in relation to the.

campanies of Keshoram Rayoms, Birla
Jie Mills, Hindnstan . Aluminium, Cenfury
Rayon, These documents are there and
the; Government have not taken any steps
at all in rejlation to these managements ar
against the Birlas. So what I am trying to
point out to Mr. Ganesh is this that not
only foreign exchange is being lost but the
Government is allowing these people to
rob the, country and illegally accumulate
mgpey--which is disastrous to our, nafional
economy, particularly when our foreign
tradg is being crippled by vested interests,
by the western capitalists. Sir, I was re-
ferring to Mr. R. B. Shah of the Unitgd
Commercial Bank,  In spite of the discus-
sion in the House for a few months he was
not. fouched..  Later on he was suspended
but. till today this suspended officer s
getting all the perquisites. Will this same
attitude be shown to the ordinary employees
of the banks? The Chief Custodian of a
nationalised bank who is charged with mala
fide_transaction and cheating is given all
the facilities. 1 would like Mr., Ganesh
to explain : this attitude of the nationalised
bank fowards officers who are responsible
for such things. Not only this; we have
pointed out how the banking industry is
being run, In reply to question No. 484
on the 20th November Mr, Chavan dis-
flosed 'im this House that the monthly
malntenance "charges paid by the United
Commerciil Bunk tor the residence of the
Reﬂo.ml Manaver ‘at Bombay is Rs. 1000,
This is Jllgt for the maintenance of the flat
of ‘the Manager. The total exXpenses incur-
réd ‘by this' Bank for furmshm" the houses
of bffiedts at Calcutta is, according to ke
réply of Mr. Chavan, Rs. 5,07,000, The
total ' expenses for  furnishing the
officers’ quarters in nationalised banks
would be nearly cne crore of rupees. 1Is
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this thé WhY™ to “remove dispe- vy, 10

mobilise respurces? Your policy.is a policy
of appeasemept. to the vested interec!s and
monopohsts Sir, you would be skecked 'to

.i, | hear how the "appointments ar being made.
As a matter of fact the man,

5 FM ST BY TIFITTETET ; % IRRE
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i = TS, dheie 15 the Industrial Reco

- tr_u_ctxon  Corporation, and there are
other" similhy Styprised fo find,” Sir, that' %o
those corporations men have been nomingi-
ed who have been guilty of misuse of Gov-
ernment fund misuse of Government folins
and at the same time closure of their {atto.
ries,+J may take the names of Mr. Abkijit
Sen and Mr. Sunjay Sen. They closed down
lllegully “their bigiest factory Sen R#leigh
after’ misappropriating nearly three crores
of rupees which they took as a lean, and
again they have applied to the Government
ol India for a'further loan of npearly two
crorgs,of mpees;, I am told that the sactory
18 s sed—I do not know how
fa? it ?s;ag:ué%ind “that yet thé lezn &
goln fto be usranted  And they are, the
men, Sir. who are laken on these gom-
mittees. So T find that the corrupt and the
| crooked, whose only job is cheafing?the
public, exploiting the workegrs, - taking
money and misappropriating it, are finding
good positions in your various corperations.
Therefdfe, how would you be able to do
any concrete work to rehabilitate the in-
dustry? How are they going to recpen the
closed plants if the people who a2te to
reopen the plants are themselves the people
who were Iespansxb]e for the clcoure of
those plants. This is a very paradoxical
situation and serious at that, Neot only
appeasement is in this front; I will point
out to Mr, Ganesh some of the -"rcking
appomtments Sir, recently, under the
Governor's réf,flme i0° West Bengal, they
have appoifitéd as Judtkces of Peace ond to
mmﬂJr cther“positim, the most corrupt
peoble of Calcinta. They could nct find a
sifidle Betigali intellectual, a good honest
wotker, nothine of the kind. And whom
did they appoint in $he last three months?
I will zive you the names, Mr. L. . Ladha,
4 motédrious busihessman Mr, Raj Kumar
( Bothra; ‘Mr:' B P: Goenku who is one of
the (opmost industrialists involved in a
foreizn exchange racket, Mr. M. 1. Dalmiu
and Mr Kamlapati Prasad of Birla Tute
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the- mesmanaged jndustries.
Mup ter also p,omted it out the other day

In a very g ood speech. in a fichting speech
in d&fence of the Constitution Amendments
she spid-whe: is responsible for the. glosure
Not _the wqu';;s but
hre

of the sugar mills,
the sugar mill owners. “I"he dwners
respansible for the closure of the fiite il
the ¢
on. 4helr

fufds "

corlupuon their misuse

for all this. But I would Jike fo ask. Mr.
Gatiesh how is Tt that till fhe ‘day of their
closure every thine was in proper order.

their balance-sheets were always found to
In other words, these audmnrr
firm8 are in collusion with this group of
The auditing . firms are ‘in

be in order.

industrialists.
the hands of the few monopolists and 1

give a clean certificate even to the wo'rst
employers in order to get their favours and
money. The only aliernative to it is to
Unless
your take over the auditing business. you |
- Be able t6/Rnd ot What 34s |

nationalise the auditinz business.
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nkte! o the hon, Members who have
pamu?aled in thiy debate. As you would
realisé, Slr, the entire debate has _ centreq
round points which are broad ' discussions
of national and international policy and you
i&{:ill appreciate that it will not be possible
fo;, me to go into the whole compass which
the qebate, has covered. There are a few

ﬁ?%ﬁ» a-oum to ;wmcb T it 195 BN,

Ihe hon Membe1 Shl‘l. Ana.ndan ralsed
the dqyesuqn”gf benefits a,nd service condi-
nQP,S of tl;e, Defemee personnel Sir, the
whole House shares his appreciation of the
bravery and heroism of the Defence per-
soapel. The House is aware that the Pay
Commission is at the moment going into
the service conditions of the Central Gov-
ermment émployees, including persomnel of
the Armed  Forces, and T am sure the Pay
Commission will take all these facts intd
consideration in recommending the service
conditions and pensionafy bekefits' ‘6F “the
Defznce personnel, @ “fihis TaeoniH

Auqihén ‘hon/ MEMBES 4 Mr. “Yadav, ' tafsed
He> Girestion of loans to the marginal far-
mers from the banks. Sir, from time ‘to
tinie the Finance Ministet has assured thé
House that it is the policy of the Govern-
ment, which has been indicated to
Qustodxans of the banks, that advances
f;o*n the banks must increasingly shift in
fpvou; of the vulnerable sections of the
society. particularly the marginal and small
fa ‘mers, We have already indicated that

nuze il DEC. 197115 7
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w1971 88
some satisfactory orientation has been
made. And the problem is so large and
so vast that it may not be possible for me
te sdtisfy the honourable Member. But a
conscious attempt is being made to otient
the credit policy in favour of the vulnerable
sections of the society, particularly  the
marginal faimers and small peasants.

Another point raised was about mobili-
sation of resources. These Supplementary
Demands have come in the context of
very grim situation and when normaley’ 18
restored the full impact of this crisis will
be felt by the ecconomy and T think it 'is
goin" to become the most important and
phiority question that the whole nauonél
economy will have to be put in’ pfoper
shape so that we are in a position ﬁrst]y
to bear the burdén’ which this war will
cause and secondly stand up against the
various bubterfuges which ceitain powers
are engaged in at.the moment to prevent
us . from pursuing ‘our national objectives
and to prevent us' from carrying iorward
the national policy which has been indicated
by the Government from time to time in
Pacliament. Therefore, the question’ or
raising resources will a-sume urgency and
importance, Only vesterday the Consul-
tative Cammittee of the Finance Ministry
had, its, meeting and the Finance Minister
took advantage of the meeting to seek
from the Members their views on the
question of raising resources to meet, the
very serious_situation that the natlon wlll
find itself in ufter normalcy is rcstored
Various other steps have been taken
Certain levies have been imposed 10 see
that the Budgetary gap is removed. Ishare
the concern of the House that we will have
to mahe a determined effort to put our
national economy on a solid foundation to
achieve self-sufficiency and to see that the
pressures from certain countries  which
want to deflect us from our national ‘objéc-
tives and the pelicies of the Governmignt
agg.. Adefgated FEEfs

Shn Kalyan Roy made a mention of
many spemﬁc instances of leakage of
foreign exchange ‘and wvarious other qies-
tions. It.is not possible for me to answer
to all the various specific poinls thut have
been raised. The only thing that I sub-
mit is that this question of leakage . of
foreign exchange has beem cngaging,.the
atiention of the Government. A committee
was formed to find out the extent of leak-
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[Shri K. R. Ganesh.]
age and the manmer of leahage in overin-
voicing or underinvoicing.
the committee has been pliced on the Table
of the House and the recommendations of
the committee are being studied by a cell
which has been organised and expeditious
decisions are being arrived at to <ee that if
there are any loopholes in our foreign ex-
change regulations, those ioopholes are
plugged. I «can assure the honourable
Member that in cases of leakage of foreign
exchange and defrauding of foreign ex-
change, wherever specific cases are there,
wherever prosecutions are to be launched.
the Government will not hesitate in laun-
ching prosecutions, whether it is Bird &
Company or some other company

SHR1 KALYAN ROY : I gave you the
instance of the Bird & Company,

SHRI K. R. GANESH : [ will go into
this case because as far a3 I know after the
Supreme Court judgment efforts have been
started in this direction. The only thing
that I can assure you is that we will not
hesitate to prosecute anybody who is de-

frauding the national exchequer and  the
foreign exchange. These were some of
the specific points raised

SHRI KALYAN ROY: I gave you

specific instances, What about R B, Shah?

SHRI K. R. GANESH : Those things
the Finance Minister has alraudv answered
from time to time. We have answered
these questions. You will appreciate that
it will not be possible for me in the course
of the debate to go into every specific
instance

SHRI KALYAN ROY : What about
R, B. Shah? He is getting free cars, frece
house, free maid-servant.

THE MINISTER OF STAI"E IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT [ €&dta

w1 fawm qur Ataga «iv aftagw
AT W ST HAt (SHRI OM

MERTA) ; Maid-servants also ?

SHRI BHUPESH GUPTA (West Ben-
gal) : Who is that fellow”

SHRI K. R. GANESH : The debate has
demonstrated the determination of the
nation to carry forward the objectives that

it has laid before itself and not to be brow-
beaten

[RAJYA SABHA]
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SHRI BHUPESH GUPTA: A specific
allegation has been made. Looking into is
all right. But how long will you take”
This is your stock answer. This is not a
stock question anyhow. Even after sus-
pension_ he has beem getting all these bene-

fits. How can you justify that? You should
explain that,

SHRI KALYAN ROY : On the 7th
October 1 wrote 1o Shri Chavan. His

reply is that it is being looked into.

SHRI K. R, GANESH : You will appre-
ciate that it is not possible for me to
answer that in the course of this debate.

MR. DEPUTY CHAIRMAN : He said
he will look into it.

SHRI BHUPESH GUPTA : This letter
was of the 7th October. The fact is that
even after the arrest, Shri R, B, Shah has
been enjoying all the perquisites. If you
do not have the information, go to the
telephone booth and get the information.
It is your bank now; no longer Birla’s.

SHRI K. R. GANESH : I have gcil some
information, T will place it before the
House. Shri R. B. Shah handed over
charge as Custodian of the United Com-
mercial Bank on 1-9-1971. The Custodian
of the bank from 1-9-1971 is Shri V. R.
Desai. The bank has reported that Shri
Shah was enjoying these facilities such as
free house, etc. These facilities stand
withdrawn from 1-9-1971.

SHRI KALYAN ROY : Has the CBI
Tnquiry started?

I will find out.
Shri

SHRI K. R. GANESH :
There is no question of defending
R. B. Shah.

SHRI KALYAN ROY : It is the cfficers
who are defending; not you,

SHRI K, R. GANESH : We will look
into it. There is no question of defending
Shri R. B. Shah or anybody who has got
to be prosecuted for the things that they
have done,

I was saying that this debate has demon-
strated also the determination of the
nation to stand on its own objectives and
not to be browbeaten by the variou: sgb-
terfuges of various countries which are
trying to conspire
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SHRI BHUPESH GUPTA : Not trying
{o comspire; but they are conspiring.

SHRI K. R. GANESH : If it is a debate
like that. then T can say that they are
conspiring.

SHRI BHUPESH GUPTA: I am only
helping you. .

SHRI K. R. GANESH : You will appre-
ciate that in these conditions, it is mneces-
sary that we should pursue our policies and
show our determination in carrying forward
the national objective. With these few
remarks, I commend the Bill for the accep-
tance of the House,

MR, DEPUTY
question 1S :

CHAIRMAN : The

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1971-72, as passed by the
Lok Sabha, be taken into consideration.”

The motion was adopted,

MR. DEPUTY CHAIRMAN : We shall

now take up clause by clause consideration
of the Bill.

Clauses 2 and_ 3 were added to the Bill.
The Schedule was added 1o the Bill.

Claguse 1, the Enacting Formula and the
Title were addegd to the Bill,

SHRI K. R. GANESH : Sir, 1 beg to
move :

“That the Bill be returned.”

RO
- ‘ =
The question was proposed.

SHRI BHUPESH GUPTA : Sir, I want
to say onlv a few words, You have plenty
of time.

MR, DEPUTY CHATRMAN : No, we
have to finish the Punjab Appropriation
Bill.

SHRI BHUPESH GUPTA: Sir, I do
not wish to say very much. The Govern-
ment has said that it will take some mea-
sures and T am very glad about that., They
have realised that something is necessary
and 1 hope that will be done.

Sir, it will not be long before some
great developments take place before the
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sun sets and probably Dacca will be
liberated and shall be in the hands of the
liberation forces. Now, Sir, after that
part is settled. then, Sir, the other ques-
tion remains. 1 do mnot think that West
will old out for long. Now,
Sir. we are all waiting for the uncondi-
tional surrender of the West Pakistani
forces in Bangla Desh and 1 hope that
the surrender may come even before we
adjourn the siiting todav and I hope it
wili be so. Bui, as far as the other things
are concerned, | do not hnow how these
things are going to be settled. Now, Sir.

! I hope that the Government will draw the

i correct conclusions,

Now, Sir, the after-
math is very important and I would only
suggest to the Government that the Gov-
ernment should hold proper consultations
with a view to formulating a comprehen-
sive economic approach and frame urgent
policies to meet the situation that will
follow. Sir, now 1 would like to say one
thing, In any case. the burden should not
be put on the people and ¥ think that it
is wrong entirely that the burden should
be put on the people, on the common men.
Sir, I think we can meet the situation by
finding resources fromi where the resources
lie, !

Sir, he was using the expression ‘subter-
fuges’. Mr. Ganesh is getting used to this
kind of saying ambiguous things. ¥t is
not subterfuge. The Americans are using
pressure, blackmail, intimidation and
threats and I think the Government should
tal.e this into account and formulate
policies.  After this act by the United
States of America, I think that the Gov-
ernment should consider our policies with
regurd 19 America, including the economic
policies, which are to be reconsidered and
redrawn. For example, action should be
taken with regard to aid. Action should
be taken now on this, Without that you
cannot hope to meet the situation row. 1
do not know what has happened to the
so-called non-project aid and other things,
Aid or no aid, we shall continue in our
efforts to build wp a self-reliant economy
and measures for bringing about this
should bz taken. So Sir. no licences
should be given—and the Finance Ministry
should come into the picture—io any
Indian businessmen to have collaboration
with their counterparts in the USA.
Sir, these are some of the suggestions and
I wish, Sir, that action had been taken.
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o [Shri Bhupesh Gupta] |

”ﬁﬁe“G&‘(mmment is only thinking, I think
'suf adtion and policy should be decided
énd“coﬂcfetc proposals worked out, Sir, we |
ard all inited today. Now, Sir, the Seventh
Fleé is“there and if we all, stand united as
W atfe now, whether there is the Seventh
Bleet 'or any other Fleet, and if Dacca is lib-
grated ‘with ‘the combined efforts of the libe- |
Ydtion forces and our army certainly we
‘dam stand the bullying tactics of any coun-
t#y''including that of the USA. We have}
shotwn to the world our moral and political
stfmd row and today we can stand against \
iﬂésé péobie and besides, Sir. we haw |
gdi on our side the Indo-Soviet Treaty, !

f‘l the Soviet Union, with whom our co-
opération should be déveloped more in the
économic field all along the line. We can
do'all these things and confid fa e
sitlmﬁori"thak is before l‘*fmwgf.{ . 9"' !'rh

;n\MR DEPWWCHA&RMANw Yes; Mr
Xa]qe- Site F e b a1 " g’
it SHRL PITAMBER DAS (U’!tar Pradesn’)
ISir, before Mr. Yajee speakq T would ‘like
to'make one suggestion. The PT[ news
flash i there that Gen. Niazi has uncondi-
tienatly sutrendered. 'T would request you
to kindly direct the Government to make
a _statemept on this. because the House
would naturally be interested to  know
what the state of affairs is, -
MR, DEPUTY CHAIRMAN'Y ¥es, Mr.
Om Mchta, please consider this suggestion,
SHRI PITAMBER DAS. Please tell us
‘v&;‘glg the situation is. ... -,/
-~SHR[ OM MBHTA :'SisWe ate sitting
up to 4 o’clock today and if there is some-
thing, then, we will take the House 1nto
bonﬁdemn S

S aeion et ol
. SHRI BHUPESH (JUPTA Tt
very good. . ...
(Interruptions)

L

St

looks

““SHRT OM MEHTA : We will try, & ./
ol gt A B dawde
. wgr, @ fRuw A7 avde aw aw
'irg%%-mtmmw o
(ofreR ® @ gwd @eré 9w
'@ g SE AW FDATHAR FAA T

R A A E

[RAJYA SABHA]
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yuigy F1 afay e o9 WroAr
T2 J A v & akF IuE e
TF AR W wie W oam @y e
IqY G wwuwe g 1E g MR A
T § Fr st R gAk qop Aar
FaTEaT | ST 4 FE B do o
Ao AT AT AT TE §, TF q&r
g A GAX AEN U AR
frog g 487 afe @1 wfeow
FIE A TH FATT &1 I50 § & S
TR ¥ F oww & gAan gt
FE1Urg, qwaﬁwa@ﬁ@’%
¥ T 57 9T 8% R A
Agfoay & o =iy, sawr A
N A E AR AT A g
gsr Afam  F4mE FF F I@
-ﬁq SECaC ) U
il e T frR # W T
R §9€ X B0 A FAT & AW
Faar fomr & R 5 gfrm & Py
cgufEdi F e g A T g
Hifag sfagm deedl F o9 ag qi
1 & 5 wregaw fafesdr o fewa
fafeds St 1 7g Tawm wnfed & S
EAR AN & AW & wAEr aer &
ey agieaq fad, smar & saw
T frd offC o quA & W1 rEeEr
R § 9 3} T wig | TS afafem
g7 fax sramw enfa & i s=en
Fy wEf 3T Wl F aa @ e ogw
fam Ay arder s &

MR. DEPUTY CHAIRMAN : The ques-
tion is:
Wi} e e e D e
“That the Bill be returned.” the
, The motion was adoptediqatin 1wye
ton
19m
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